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837 f2022 A No. 294/2022 
Action Taken Re ort in the matter of O.A No. 0 

• • d of 
• 1 B d & Ors. as per or er Sunetra Singh Yadav Vs U.P. Pollutwn Contro oar 

Hon'ble National Green Tribunal dated 21·11·2022 

In the O.A No.-837 of 2022 (I.A. No. 294/2022) Sunetra Singh Yadav Vs U.P. 

Pollution Control Board & Ors. Hon'ble National Green Tribunal had passed an °rd
er 

dated 21.11.2022, the operative part of the order is quoted as below:-

" .... .... 15. Thus, to ascertain the current compliance status and remedial action taken, we 

constitute a joint Committee to be headed by the ACS (Environment) UP, CPCB, state 

PCB, nominee of Director, U.P. Ground Water Department, District Magistrates and 

SSPs/SPs of the seven Districts - Kasganj, Hathras, Etah, Firozabad, Agra, Etawah, and 

Mainpuri, and the Commissioner, Agra Division. The nodal agency for coordination and 

compliance will be the Member Secretary, State PCB. Meeting may be held within two 

weeks from today to take cognizance of problem and remedial action plan may be 

prepared within one month. The verification process may be conducted in an appropriate 

manner, including the digital mode, simultaneously for all the Districts and also with 

reference to the record Services of jurisdictional Regional Officers of the State PCB 

and/or other relevant public authorities may be used. Consented brick kilns must comply 

with the GRAP (existing AQI) and the Supreme Court's directions referred to earlier. The 

action plan may include closure of non-compliant units, till compliance is achieved 

including making available requisite platform and portholes for monitoring, recovery of 

compensation for past violations, prosecution wherever warranted. The action plan may 

be executed thereafter within next one month. 

16. An action taken report of compliance status as on 31.01.2023 may be filed before this 

Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of searchable P DFI OCR 

Support PDF and not in the form of Image PDF on or before 15.02.2023. A copy of the 

action taken report may be placed on the website of the State PCB and the State PCB may 

inform the brick kilns violating the norms of proceedings before this Tribunal by e-mail so 

that if they wish to respond to the report before this Tribunal, they may do so within two 

weeks thereafter by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF. The ACS (Environment) UP, Commissioner, Agra Division and 

Member Secretary, State PCB may remain present in person by V. C. on the next date. 
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I 
List for further consideration on 13.03.2023. 

UP, CPCB, State PCB, 
A copy of this order be forwarded to ACS (Environment . . 

. . A a Division and District 
Director, U.P. Ground Water Department, Comm1ss1oner, g~ 

. d A Etawah and Magistrates and SSPs/SPs Kasganj, Hathras, Etah, Flrozaba , gra, ' 

Mainpuri, U.P by email for compliance. " 

Hon'ble NGT vide order dated 21-11-2022 had constituted the committee comprising 

of following Officers; 

1. Additional Chief Secretary, Environment, Forest & Climate Change 

Department, Uttar Pradesh 

11. Member Secretary, Central Pollution Control Board, New Delhi 

m. Commissioner, Agra Division, Agra 

iv. Director, Ground Water Department, Uttar Pradesh 

v. District Magistrate, Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and 

Mainpuri 

vi. SSP/SP, Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and Mainpuri 

Background : 

The above directions were passed by Hon'ble NGT with reference to the grievance of 

the applicant against failure of the statutory regulators in U.P in enforcing environmental 

norms in operation of the brick kilns. Violations alleged included absence of requisite 

consent to establish and operate, illegal extraction of ground water for casting of bricks 

and for spraying on dust, not using mandatory zig-zag technology, not limiting operation 

to period when the air has assimilative capacity i.e. from March to June and that the above 

failure of the statutory regulators has resulted in deterioration of Air Quality Index (AQI). 

The applicant has referred to the compliance status of the brick kilns in 7 districts of U.P. 

located in Kasganj, Hathras, Etah, Firozabad, Agra, ~tawah, and Mainpuri. An action 

taken report of compliance status as on 31.01.2023 has to be filed before the Hon'bJe 

Tribunal on or before 15.02.2023. 
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3-

Compliance: 

t' in virtual mode was held 
I- In compliance of the order passed by Hon'ble NGT, a mee mg . 

. Th meeting was chaired by 

2-

with the members of the committee on 02-12-2022. e 

Ad . . . . Ch nge Department, Uttar 
ditional Chief Secretary, Environment, Forest & Chmate a 

Pradesh. Minutes of the meeting are enclosed as Annexure-1. 

In compliance of the directions of the Joint Committee, District Level Committee 

comprising of Officials of District Magistrate Office, Police, GST, Jila Panchayat, Mining, 

CPCP, UPPCB and Ground Water Department has been constituted in all 7 diStricts of 

Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and Mainpuri. Details of DiStrict Level 

Joint Committee constitution dates and their meeting dates are given below:-

S.No. District District Level Joint Committee Joint Committee 

Constitution Date Meeting Date 
1. Kasganj 22-12-2022 27-12-2022 
2. Hathras 27-12-2022 02-01-2023 
3. Etah 28-12-2022 30-12-2022 
4. Firozabad 17-12-2022 22-12-2022 
5. Agra 21-12-2022 26-12-2022 
6. Etawah 19-01-2023 23-01-2023 
7. Mainpuri 19-01-2023 24-01-2023 

With reference to the direction of the Joint Committee, Action Taken Report of all the 7 

District Level Committees i.e. Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and 

Mainpuri has been received which is enclosed herewith as Annexure-11 to VIII 

respectively. The compiled status of all the 7 districts as on 31-01-2023 in tabular form 

and is enclosed herewith as Annexure-IX. 

4- Out of total 1320 Brick Kilns situated in these 7 districts, there are 712 Brick Kilns having 

5-

valid Consent to Operate (CTO). There are 136 Brick Kilns which do not have valid CTO 

as on 31-01-2023. All these Brick Kilns have been issued Closure Orders by U.P. Pollution 

Control Board U/s 31A of Air (Prevention and Control of Pollution) Act, 1981 as 

amended. Closure Orders against 4 72 Brick Kilns had already been issued earlier in all 

these 7 districts. 

418 Brick Kilns were inspected by the District Level Committee upto 31-01-2023 and 

h 
· cti·ons 183 Brick Kilns were issued Notices for minor shortcomings 

based on t ese mspe , 
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B . k Kilns were found without such ; · 't ·ng and 15 nc 
as no improper facility for stack mom on . k K • 1 s were found 

CT d t of them 10 Bnc 1 n 0 to whom Closure Order have been issued an ou O/ h been 
. tion of Rs. 21,37,50 - as operational and on them a total Environmental Compensa 

. . l Closure Orders were imposed. Rest 5 Brick Kilns were found non operatwnal so on Y . 

. . o erating inspite of earlier issued. Prosecution proceedings against 8 Brick KIins who were P 

f Rs 9 75 000/- has been Closure Orders has been initiated and a total deterrent EC O • ' ' 

imposed on them. 

6- A th • . . . . f 11 7 districts only 345 s per e mformation received from the Mmmg Department O a ' 

B · k K'l h • • • D t of these 7 districts is nc I ns ave deposited Royalty. Letters of Mmmg epartmen 

enclosed as Annexure-X. 

7
- As per information received from District minor irrigation / UPGWD, only 7 Brick Kilns 

have obtained / applied NOC for ground water abstraction. A letter dated 11-02-2023 has 

been sent to Director, Ground Water Department, Uttar Pradesh to Provide the Action 

Taken Report against the defaulter Brick Kilns which have not obtained the NOC from 

Ground Water Department. Reply is still awaited. A copy of letter is enclosed as 
Annexure-XI. 

The aforesaid compiled Action Taken Report of compliance status as on 31-01-2023 

of all the 7 districts is hereby being filed with reference to the Hon'ble NGT order dated 

21-11-2022 in the matter of O.A No. 837 of2022 (I.A. No. 294/2022) Sunetra Singh Yadav 

Vs U.P. Pollution Control Board & Ors. 

~i,.t-7 
Environmental Engineer (C-4) 
U.P. Pollution Control Board, 

Lucknow 

lncharge (C-4) (j 14-fo~=:,,_~ ,. 
U.P. Pollution Control Board, 

Lucknow 
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,. 
Minutes ofJoint Committee meeting in compliance of the Hon'ble NGT o d d . r er ated 
21.11.2022 m the matter of O.A. No. 837/2022 Suntera Singh YadavV up p 11 • s • . o uhon 

Control Board & Ors. 

Hon 'ble NGT vide order dated 21.11 .2022 has constituted the committee c · • f . 
Officers· ompnsmg o followmg 

, 
i. Additional Chief Secretary, Environment, Forest & Climate Chan e D 

Pradesh g epartment, Uttar 

11. Member Secretary, Central Pollution Control Board, New Delhi 
iii. Commissioner, Agra Division, Agra 
1v. Director, Ground Water Department, Uttar Pradesh 
v. District Magistrate, Kasganj, Hathras Etah Firozabad Agra Et h d M · • 

· SSP/SP K · H h · ' ' ' ' awa an ampun v1. , asganJ, at ras, Etah, F1rozabad, Agra, Etawah and Mainpuri 

In order to comply with the referenced order of Hon'ble NGT m t· · 1 h Id · h , ee mg on v1rtua mode was 
e . wit the membe~s of the Committee on. 02.12.2022. The meeting was chaired b Addi{ional 

Chief Secretary, Env1ronment, Forest & Chmate Change Department, Uttar Prade:h p 11 · 
members and other Officers attended the meeting: · 

0 
owmg 

Members 
I- Shr~ Ajay Kumar Sharma, Member Secretary, UPPCB/SEIAA, Lucknow 
2- S~n y.K, U~adhyay, Director, Ground Water Department, Uttar Pradesh 
3- D1stnct Magistrate, Kasganj, Hathras, Firozabad, Agra 
4- SSP/SP, Kasganj, Hathras, Firozabad 

Others 
1- Shri Pradeep Sharma, Chief Environmetal Officer, UPPCB, Lucknow 
2- Shri V.K. Dubey, Regional Officer, UPPCB Firozabad 
3- Dr. Vishwanath Sharma, Regional Officer, UPPCB, Agra 
4- Mining Officer, District Etawah 

Absentees 
1- District Magistrateand Superintendent of Police, Etawah 
2- District Magistrate and Superintendent of Police, Etah 

The Chairman of the committee deliberated on the following issues:-

1- The Hon'ble NGT in its order dated 21.11.2022 directed as follows; 

.......... J 5. Thus, to ascertain the current compliance status and remedial action taken, we 

constitute a joint Committee to be headed by the ACS (Environment) UP, CPCB, State 

PCB, nominee of Director, UP. Ground Water Department, District Magistrates and 

SSPs/SPs of the seven Districts - Kasganj, Hathras, Etah, Firozabad, Agra, Etawah, and 

Mainpuri, and the Commissioner, Agra Division. The nodal agency for coordination and 

compliance will be the Member Secretary, State PCB. Meeting may be held within two 

weeks from today to take cognizance of problem and remedial action plan may be 

-

Annexure-I
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prepared within one month. The verification process may be conducted in an appropriate 
manner, including the digital mode, simultaneously for all the Districts and also with 
reference to the record. Services of jurisdictional Regional Officers of the State PCB 

and/or other relevant public authorities may be used. Consented brick kilns must comply 

with the GRAP (existing AQI) and the Supreme Court's directions referred to earlier. The 

action plan may include closure of non-compliant units, till compliance is achieved 

including making available requisite platform and portholes for monitoring, recovery of 
compensation for past violations, prosecution wherever warranted. The action plan may 
be executed thereafter within next one month. 

2- Only two cities namely Agra and Firozabad are identified as Non-attainment cities among 

seven Districts-Kasganj, Hathras, Etah, Firozabad, Agra, Etawahand Mainpuri. The District 

wise status of the Brick Kiln as submitted by the complainant in Hon'ble NGT is as bellow:-
S.N. Regional District Total Compliance Status of CTO Air Total No. Status of Action Office No. of of Taken against 

Brick Defaulter Defaulter Brick Kilns 
Kilns Brick as shown in Column 

Kilns No.9 
Grant Reject Pending Not (6+8) Closure Prosecution 

Applied order under 
issued section 

37/39 of Air 
Act, 1981 

l Aligarh Hathras 186 114 12 0 60 72 72 l 
2. Aligarh Etah 176 59 6 0 111 117 117 0 
3. Aligarh Kasganj 222 111 21 0 90 111 111 3 
4. Firozabad Firozabad 186 148 0 0 38 38 38 7 
5. Firozabad Etawa 205 60 0 0 145 145 145 0 
6. Firozabad Mainpuri 166 38 0 0 128 128 128 0 
7. Agra Agra 113 77 0 0 36 36 36 2 

3- Shri V.K. Upadhyay, Director, Ground Water Department, Uttar Pradesh has informed 

that the District level Committee under the Chairmanship of concerned District Magistrate 

has been constituted and is functional in the State of Uttar Pradesh in all Districts. He 

further elaborated that all the MSME and anybody abstracting ground water for the 

commercial purpose will ha~e tosubmit the required feeand get registration as per the 

prevailing State Ground Water Act. 

With reference to the above, the following instructions were issued to the concern District 

Magistrates, SP/SSPs and Regional Officers ofUPPCB:-

i) A District level Committee comprising the Officials of District Magistrate Office, 

Police Department & Mining Department will verify the number of the Brick Kiln 

established in the district on the basis of the document available in the RO, UPPCB, 

Mining Department & GST Department. 

6
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ii) The District level committee constituted as per point no.-1 will submit its report on 
the following points:-

a) The consent conditions issued by State Board to Brick Kiln established in the 
district. 

b) The details of requisite consent to establish and operate. 
c) Illegal extraction of ground water for casting of bricks and for spraying on 

dust. 
d) Compliance Status of conditions mentioned in Ministry of Environment, 

Forest & Climate Change, Government of India Notification No.-G.S.R. 
143(E) Dated 22-02-2022. 

e) The facility for emission sampling collection such as requisite platform and 
portholes in the stack in the Brick Kiln for monitoring the emission standard. 

iii) The concerning District Magistrate and the Officials of the Police Department will 

ensure the compliance of Closure Direction issued by State Board against the Brick 
Kilns. 

iv) All the Brick Kilns shall be appraised by the order passed by the Hon'ble NGT 
through District level Committee. 

v) All District Magistrates shall convene a meeting as per of District level Brick Kiln 

association to appraised the order of the Hon'ble NGT to its member units for 
ensuring its compliance. 

vi) The inspection reports, action taken against the defaulter units and other relevant 

information regarding the brick kiln should be displayed in the official website of the 

State Pollution Control Board (URL- www.uppcb.com) 

vii) The District level committee will prepare an action plan considering following 
mention points within one month and will sent its copy to the Member Secretary, 

UPPCB (Email id: ms@uppcb.in). 

Guideline for preparing the District level action plan for Pollution Control caused by Brick kilos 

District-

S.No Action Point Timeline Department 

I- Identification of all Brick kilns one month District level Committee 

2- Verification of conversion from natural one month District level Committee 

draft to zig-zag technology 

3- Issuance of Consent to Operate (CTO) within 20 days after UPPCB 
application 

4- Issuance of License only after issue of JilaPanchayat 
CTO from UPPCB 

5- Issue of mining license only after issue of Mining Department 
CTO from UPPCB 

6- Stack Monitoring within three months UPPCB 
after start of 
production 

7- Issue of Ground Water Department One month State Ground Water 

Registration Department 
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8-

9-

Action against defaulter Brick kilns-
a) issue of show cause notice within seven days after 

identification 

b) disposal of show cause notice 30 days after issue of 
(closure/revoke) show cause notice 

c) imposition of Environmental 30 days 
Compensation 

d) cancellation of other licenses (Mining, 30 days 
JilaPanchayat etc.) incase of closure 

Submission of status report w.r.t. above monthly 
points from 1 to 8 

The meeting ended with a vote of thanks to the Chair. 

U. P. Pollution Control Board 
TC-12V, Vibhuti Khand, Gomti Nagar, 

Lucknow 

Ref: /--1 as--rn /C-4/NGT-315/2022 

Copy: To the following for information and necessary action; 

District Level Committee 

District Level Committee 

UPPCB 

Concerned Department 

District Level Committee 

fk_ 
(Ajay Kumar Sharma) 

Member Secretary 

Date i,,2_ .- l ;)....- J,,o"J,1-

1- P.S. to Additional Chief Secretary, Environment, Forest & Climate Change Department, 
Government of Uttar Pradesh 

2- Member Secretary, Central Pollution Control Board, New Delhi 
3- Commissioner, Agra Division, Agra 
4- Director, Ground Water Department, Uttar Pradesh 
5- District Magistrate, Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and Mainpuri 
6- SSP/SP, Kasganj, Hathras, Etah, Firozabad, Agra, Etawah and Mainpuri 
7- Regional Officer, U.P. Pollution Control Board, Aligarh, Agra and Firozabad _/Jp 

Member Secretary 
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NOTICES ISSUED 
FOR MINOR 

SHORTCOMINGS 
SUCH AS NO/ 

IMPROPER 
FACILITY FOR 

STACK 
MONITORING 

ILLEGAL 
BRICK 
KILNS 

WITHOUT 
CTO

BRICK KILNS 
AGAINST 
WHOM 

PROSECUTION 
HAS BEEN 
INITIATED 
(FOUND 

OPERATIONAL 
IN VIOLATION 
OF CLOSURE 

ORDER)

ROYALTY FROM 
MINING 

DEPARTMENT

NOC OF 
GROUND 
WATER 

ABSTRACTION 
OBTAINED/ 

APPLIED 
(MINOR 

IRRIGATION/ 
UPGWD)

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1 ETAWAH 19-01-2023 23-01-2023 211 113 3 95 37 17 0 0 8 0

2 MAINPURI 19-01-2023 24-01-2023 167 72 11 84 18 7 0 0 55 0

3 FIROZABAD 17-12-2022 22-12-2022 200 132 39 29 62 7 0 0 120 0

4 ETAH 28-12-2022 30-12-2022 185 85 12 88 97 54 5 3 17 0

5 HATHRAS 27-12-2022 02-01-2023 190 117 16 57 83 50 2 0 58 1

6 KASGANJ 22-12-2022 27-12-2022 254 128 27 99 59 30 8 5 40 0

7 AGRA 21-12-2022 26-12-2022 113 65 28 20 62 18 0 0 47 6

1320 712 136* 472 418 183 15** 8*** 345 7

N.B. :       *
                **
              *** (3) Prosicution proceedings against 8 Brick Kilns who were operating inspite of earlier Closure has been initiated and a total EC of                                                             

Rs. 9,75,000/- has been imposed on them.

TOTAL -

OTHER DEPARTMENTS 
COMPLIANCE

(2) Closure Order have been issued against 15 illegal Brick Kilns and total EC of Rs. 21,37,500/- has been imposed on 10 Brick Kilns.
(1) All 136 Brick Kilns without valid CTO have been issued Closure Orders.

COMPLIANCE STATUS AS ON 31-01-2023 IN O.A. NO.-837/2022 SUNETRA SINGH YADAV VS UP POLLUTION CONTROL BOARD & ORS

S. N. DISTRICT DISTRICT LEVEL 
JOINT 

COMMITTEE 
CONSTITUTION 

DATE

DISTRICT LEVEL 
JOINT 

COMMITTEE 
MEETING DATE

TOTAL 
BRICK 
KILNS

BRICK 
KILNS WITH 
VALID CTO 

BRICK 
KILNS 

WITHOUT 
VALID CTO 
& ISSUED 
CLOSURE 
ORDER

CLOSURES 
ALREADY 
ISSUED

NUMBER OF 
INSPECTIONS 

DONE BY 
JOINT 

COMMITTEE 
TILL                   

31-01-2023

ACTION TAKEN AGAINST DEFAULTER BRICK 
KILNS FOUND IN INSPECTIONS OF JOINT TEAM
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